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. , .  

: (Received the assent of .*e ~ o G ~ i r ~ & ~ n a  on the 
21 i t  ~ ~ r d s r .  1975, and first pablisl~ed for gterieral 

: information' in:tJle,Huryana &vernmenr G ~ z e n e  
' ( ~ a r ~ o r d i n h r y )  Legis1~tive Srtpplement 

, . 
, . . Pul? I uf2jih ~ u ~ u s t ,  1975) - - - -. ' -- 

3. Substihied lor the words " ~ 6 h t . k  ~hiversity" by H-a Act 17 of 1977. 

4. For Srateyenr of Obiecrs and keasoos, see flaryano Goveirirnonr Gazefie 
f ~ ~ h h n r d i n n ~ ! ,  dated , thr . 25th_Mgr&, !???, ~ = g e  f i3 .  

YW I W. 

5. For Sktement of Objccls and Rcasom. s&e I b ~ y f l t l a  Guvet-nrnc~~r Guz~.lic 
{Ziirirol-ditr~~~, t n i d  illc 316 Zuiy, 197i, page 1180. 

6.  For Statement of Objects and Reasom, set: Hirrsuna Guv6rirnle11t Ga~crrc 
(Exfroordit~oty), dated the 2nd December, 1980, page 2 152:. ' 

I .  For Statement of Objects and Reasom, see Ha-flna Government - ~ n z ~ t t e  . 
(~xrmorfiary).dated~e14thJanuary,l975,page1015., . .. .: . 

2. Substituted for the words "~ohtak University" by ~ar)lana Ac,t j 7 ,of 1977., 
' . .. 

~ h o n  title 

, 

Thc 3[Mahard~i ' 
Dyanand ' 

. - U n i ' G k r s i ~ ]  ". ' 

Act, 1.975 

' 

, , , 

1975 

7. For Stelemnl or Obiects and Reasom. scc .Ya~flna'GovPmn~~rrl C;irsr?ft< 
/ F ~ ~ , , . L ~ ; ~ . . , .  ,-... ..Y, ..... ,.,,>, datcd tb= 21s: Scp:ci&ci> :95:, p a g ~  1396. " - 

Whether repmled nr ~ [ b e r w i y  
-' affecled by ~e~islat'ion . ' 

, I . .  . . .. . '... 
: ,  Amended by ~ a r ~ ~ a - ~ c l -  5 qf 1977' 

Alpended by Haryana Ac't.17 of 13775 
' - ' ' bedded  by H a y u i ' ~ c t  40of 1980" 
: Amended 6y'Hxyana ACL 13 01 1981' 
, Amended by Haqaoa Act 8 of 1 9838 
Amcnded by ~aryana'~c!  20 of 1984:- ; , , 

' Amended bjr Haryana Act 'I rif 1b86'0 ' 
Amended by Haryana Act 5 ,  of 1992" , ,  . . . . . 

25 

' 

8. For Statement af Objccts and Reasons, see ~ k r ~ o n b  Gqvcrrlutent Gazcric 
(Extruonli~lu~y), dated h e  21sl March, 1983, page 332. 

9. For Statement of Objetis and ~ea'sons. s& Halyann Gawrtrme~rt Gorette 
(Ex~aoldi~iory).  dated k c  3rd September, 1 984, page 145G. 

10. For Statement of objects and Reasons, see Hn~yorla Govcnrrn~rrf Gazette 
(Extraodinuryl. dated the 19th February, 1986, page 220. 

11. For S~alement of Objects and Reasom. see Haryati,a. Government. Gazerle 
(Extroodinag~, dated the 14th ~ece&r,  1991, page 2127. 
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to establish and in&rporate a b[teaehing-cum-afili3ting 
~ n i v & s i t y ]  at Rdhtali foi  the encouragement of inter- 

disciplinary highci- ducation and research with 
' ~''~~ecial'ernphasis on studies of Life Sciencesand . , 

~nvironmental and Ecological Sciences. 

1 

Year 

Be it endacted by the Legislature of Lhe Stale of Hwyana in the 
Twenty-sixth . . year of the Republ ic-of India, as follows :- 

Short titlc and 1. ( I )  This, Act  h ~ a y  be ,called the 3[Mahiirsl~i Dayanand 
commencement. University ~ c t ;  1975. , : ' 

2 

No. 

- . 
, . 

(2) It -shall come into force on such date as the State 
Government may, by notification, *appoint. 

. . . - 

- 
1 .  For- Statement of Objects and Reasons; see /loryono Govenitne~rt Gazerre 

(kxrraorcirna~. dated the 5th March, I Y Y ~ ,  page 284. ' ' 

3. 

Shurl Litle 

, % 

, . . . 

2 For Statement of Objech and .Reasons, see Ha~rana  Government Gazette 
( ~ r f r c 3 r d i 1 ! ~ ~ ~ ,  &!ed the 13th September, !996, Fsge 233 ! . 

3. For Statemcnt of Objects and Reasons, see lIu?yona Guvernrner~t Gazette 
(Exlruuriiinoryj, dated the 27cb February, 1997, page 48 1. 

, 4 , > . -  

Wheher repealed or ot9erwise 
affected by legislation 

Amended by Havana Act 12 of 1994' 
Amended by Hmyana Act 2 of 1397' 

. .  Amended-by. Haryana Act 10 of 1997' 
Amended by ~ a j a n a  Act 1 of 199P 

,, , 

mended by Hmyana Act 7 of 2003' 

4. For S~atcmcnr of nhject: an!: Rcasnns, see Ffuqmna Cnv~rznrent Gazelle 
(L.~fruui-dir~u~~) ,  hied h\r 2 S k  :viar~'h, ; 56 8, pagc 434. 

5. For Statement of Objccts and Keasom, see Harynnn Government C;nzelle 
(Ex~ruudinrlp), dated he 2Sh February, 2003, pagz 623. 

6. For St3 temect of Objzcts and Reasnns, sec Hatyana G ~ e n ~ ~ n e n i  Gazetfu 
IE.~!raodinory), dated h e  3rd September, 1984, page 1456. 

7. Substituied tbr h e  words "Xahtak Ueversity" by Haryana Act 17 of 1977. 

* appoink the 19th day ofApril, 1976, as the date on which-the CdidAc~ shall comc 
into force, vide IIaryana Govckenl ,  Education depart men^, notification No. 
S.O. 65fH.A. 2517 5/3.1/76, . dated , the 19thApril,1976. 
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'12. In this Act and in dl statutes, ordindces and r&ulations made Definitions. 
[hereunder unless the conkx t ot herwise-requires,- 

, -  r ,  2 .; , , # !  - \ ,  ... . .  . , . '-. ": , 
. :  I. . ,  

, , 

! -  , , 

(a; ''l'cdi~kge" means a,coliegi maintained hy, or admjtted, 
to the privileges OE; h e  ~niversi& under this Act ; 

. : (b} "cmpbyws" means any person1 appointed by. th'e 
. I . University, and,includes teachers and other staff'of the 

University ; I:. . ( I . . .  ,I I #  

. I  . 
I ' .  

' ,  ! ! I '  

...! . ( . 
(c) "Gb$ernmen t"  m&oi t h d * ~ o v e G m e e t ~ d  the starc of 
... Hgryana ; . , 

,..I 

, , 
, , ',,; - - , . ,  ,;, I ' 

(d) '"hall" means a unit ofresidence gr ofmrpomtr.lifefpr. , , .  

the studehis'-of 'the'~i;<ekiti, ;,, ; . . ccbllege or inskure 
, I  , . , ,  - -,, 

piov idkd i '  nidintained . , ... , ,.., "r,, . .  .. , rec6inisidm. , . .  . : b i ,  t h e  >.-: 
University ; . ., : , - I ,  ...:# 

, : .  :.. I ' .  . , 

[,-) "insd:utionU means an academic iiistitutioq,:noi being 
a college, maintained by, bl.'nd~~ihted iu ihepn~ i l ep~  ; 

of thc University ; 
. - .  ,i,.: , -. . , . , . , - , :  0- , . 

"principal" means the head of a college, and includes;:, 
,,when $erkisnoprjncipd,thcperson . , forthc&ebeing:, 

, . 

.- duly appointed . .  to , act , as , pencipal and, in the absence : 

, . of' the , . , ,  .pinGipal , . . :  or acthg principal, a vice principal 
duly qppoinled as s,uch ; : ., . . . ,  . ,  

. , 

. , 
, ., . .  1 - 1 .  

.. . . ' . I  ' ,  

I P )  "recoknised tescher,~", means ; S ~ . I C ~  $erskS .as -i_rk ; - . - a  

recognised by the Unjversi ty f o ~  :the purpose of 
imparting instruction in ,a  college or an institution 
zdmitted'G the p-iGileges of the IJniversitj. ; 

,". , ; 

. . 
: , :. ! I*  (!I) "statutes", "ordinances" and "ikgulations" means 

l~spectively the sta tbres, ordinances and regulations 
, of thc IUnivmity made under this' Act ; 

. . + I  

( i )  "reachers of the university" mean~'~rgfessors, readers, 
lecture& and'such other p ~ n o n s  a s  may be appointed 

,. ! for ;inwing iistrucribn or conducring rescarch in the 

University or in any colle&'or i n s t i ~ t i n n  maintained 

by the Ihiveisity afid are~dcsignaied as i&aib&is . .. by 
, , 

the ordinances; and 
1 .- Substitulcd by i%aryvla Act 8 of 1983 and in the original claue (f).of.section 2 

the words "Rohtak University" were substituted by Maharshi Dayanand 
University vide Haryaaa Act 1 7 of 1 977. 



452 , I  . . . ,  , ,  MAHAUSHI D A Y  ANAND U , m I v  [1975,.:.: Haryaw 'Act 25 , ,,,,, l 7  * *  !.,!, , - . : ! . b , .  !< - . - .  , 

.,., , . , : .: , ,.. 
0) - IUnive~iry:.p+s Q , . .  the Maharshi Dayanand University, 

- . , .  , I . . . , ,  ' I ,  . ' as incorporat~dundkr this Act.] ,- L ,  

- ., I .  

Incorporation. 3. ( I )  The first Chancellor I , .  .- and the first yiqe-.Chancellor of the 
Onive&ity whd shall &Y p e r ~ & ~  appointed iii this' behalf by the 
Governmeit by notificatibn and' the firs1 members of the COW, thc 
Exec~tive.~ounc]l,and the Academic Council and all who may 
hereafte~, become~.or. be appoin t d  ed 'such--off iccrs or members, so long 
='they continue to hold such ofice or mernbcrship, are hereby consti luted 
a body corporate by the name of the 'waharshi,Day,anand University J .  

I '!..: , & .  , . . . . . - 8  , . .  . 
(2) The University shall have perpetual, succession and a 

common seal with power to, acquire, hold and dispose of property, and 
to'contiacr,'and may by the said'name . . sue pr be sued. 

> , ; ,  , ,  , .  , , A ,  1 ' : '  + , . h , , i l . : ,  ' I  ' 

Terriorial '[4. (2) Tlik l i d s  I of ., the ,. ~ c i i  within which the University shall 
a a c j s e  of eiercis'e'itspbwers shhl be such & thk Shtc Government may, from 
powers. timc to time, by notification, specify : 

. . , ,  . , 

~m$iii&d thzt differ&! ?&as rnay'h; specified fcr different 
, .,.- . . , . , . 

facultjcs; " " , , - - 

I . ?  . I  

(2) Notwithstanding anything contained in any other law for 
thetirnk being in f&k: hy College situatkd within hk Iimits of the area 
speoified under sob:seLtion ( I )  shall, withreff&t from such date as may 
benotified in this behalf by the Government, be dee& to be associated 
with; and a w n e d  td, pribilegks of ihe ~nivers i t~ 'and  shdl cease to be ,..., . 
associated in any way with or be admi t id  to, Sriy privileges of any other 
Idr:ir.trsi~y,znd,.';CF~-~-~,Imt~m-n.rL~m---:-tA~~-- -rrnw,lfirj u u ~ l r r l  UIUJ - (1.pp~111 LVL ~ ~ L L ~ I C I I I L  m----*--I!---- LVIIE~GJ . - 

\ . .  . . . , , ; (-?=.;id$ :ha:-- - 
. .  . . .  

, . . . . ,  li) any student of any colIegg associated with, or adsnikd 
I .  . . 

to,  the othei '~iliveisiiy'kkfort the said diiz, who was 
,studying -for any degree or dploma exarni n ation of hat 

., , . 

. , ~ J ~ i y e ~ s j t y ~ e h a ! I b e ~ m i t t e d  tocomple.!e~iscourseIr! 
prcpa&on . .  , therqf and the University&dl hdd for sucll 

,., 
.student examinations in accordance with the curricula 

L I 
' . . , I . ,  

, .. ' of 'study in fbrce in h a t  University for such period as 
' I ,I; . , - - . . .  *ay"b&'prescri bod b y  the statutes, ordinances or 

, - <!. :, 
, , , . ,  . 

' , 
, . regu1ihions; , .,. . . , . ' 

'1: ~ubb$iulsri  fur.&= words ','Rokiak Universiry"byHaryana Act 17 oii977. 
. ,  , .  ,. , .  , 

2. Sub-section I A was idscrlcd by Waryana Act No. 5 of 1977 and sub-secrion lB  
. .was kcrted by Haryana Acl No. I R nf 1 98 1 and further settion 4 substituted bG 

-. Haryaaa;Acl.No. 8 of 1983. . , 

. . ,  . , . . 
I i  . 



1975 : Haryann Act 251 THE ;MAHARSHI DAYANAND UNZVERSLTY 45 3 

. - (ii) any such student may, until any such examination is 
held by the-University, be admitted to the examination 

i of the ot6er University and be conferred the degree, 
J 

. :  
diploma or any other privilege of that University for 
which he qualified on the result of such examination.] 

'[4A. 2 [ ( 1 )  Notwithstanding anything contained in this Act or in 
any other law, for thc time being in forcc, no pcnon or institution other 
tho; the University, shall confer, qr issue or hold himself or itself 
out as entitlcd to confer, grant or issue any degree, diploma or cerhficate 
wihin the territorial julisdiction of the University, which i s  identical with 
iir is a colourabIc imitation of any degree, diploma or certificate conferred, 
granted or issued by the University. 

2 Conbavention of the provisions 01 sub-seclion ( I )  shall be 
a cognizable offence punishable with imprisonment upto two ycars or 
fine upto Lwo rhousand rupees or both.] . 

3 Where an offence under this section has been committed u 4.- 
by a company, the company as well as every person incharge of, and 
responsible to, the company for the conduct of its business ar the time of 
the commissjon of the offence shall be deemed to be guilty of the offence 
and shall be liable to be proceeded against and punished accordingly : 

Provided Illat; notling contai ned in this sub-section shall render 
any such person liab!e to any punishment, if he proves that the offence 
was committed without his itnowiedge or that he exercised aii due ciiiigence 
io preveni iiic cur I U ~ S S ~ U I ~  ui siic'l~ ~ i i c~ lc ;~ .  

(4)  Ncltwi thstanding any thng rr?nr;?incd in suh-sectinn t.31, 
where an offencc undcr this section has been committed by a company 
and it is proved that the offence has been committed with the consent or 
~onnivance cjf, ar &;;it ihe con~lnission of the offer~ce is at'iribiiatic i~ h i p  
negIect oii :hz 2~;: of, r;i;y Eircctcr, ?:!znuger, Secrehqf or cthtr cffic-,: 

' of the company, such Director, Manager Secretary or other officer shall 
also be deemed to be guilty of that offence and shall be liable co he 
pllceeded against and punished accol-dingly. 

Bar of 
conferring, 
granting or 
issuing 
degrees, 
diplomas or 
certificates by 
unauthorised 
inslilutions. 

1. Inserted by Havana Act No. 5 of 1977. 

2 .  Substipxed by Haryana Act No. 8 of 1983 
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Explanation.- For the purposes of this section,- 

(a) "Company" means any body corporate and includes a 
fim or other association of individuals; and 

(b)  "director" in relation to a firm is a partner in the firm.] 
Powers or 
University. 5. The university shall exrcise the following powers and perform 

the following duties, namely :- 

(a) to provide for research and instruction in such branches 
of learning as thc Uni versity may think f i t  and to take 
such steps as i t  co~lsiders necessary for the 
advancement of learning and dissemination of 
knowledge ; 

(b) to hold examinations and grant such degrees, diplomas 
and other academic distincGor;s or titles Lr: peisons as 
majj be laid doiirn in the statutes, ordinaxes or 
regulations ; - 

, . 

(c)  to confer honorary degrees or other distinctions on 
approved persons in the manner laid duwn in the . 

statutes ; 

{d) to institute prizes, medals, research s tudenrships, 
exhibitions and fellowships ; 

(e) to' receive gifts, donations or benefactions from thc 
Government and to receive gifts, donations and 
transfers nf rnoveahle or i.rnmnveahle. propRrty from 
Iransferers, donors, tesrators, as the cxe  may be ; 

--. . 

. . < .  . .  '[fl to institute vrjncipalships. pr~fessorshps, readerships, 
iec!urerships, and other iiezching or 2c::de~c posts 
required by the University and to appoint persons to 
such posts; 

(gJ to co-operate with educational and other institutions in 
India w d  abruad having objects similar to those of the 
University in such manner as may be conducive to their 
common objects ; 

1. Substituled for clause (f) to (p) by Haryana Act 8 of 1983. 
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(h) . to provide, instruction, including correspondence and 
such other courses, to such pPrsons as are members of 
the'University, as it may determine ; 

(i) to recognise persons for imparting instruction in my 
. '; collegeorinstitutionadmittedtotheprivilegesofthe 

University ; 

(j) to admit to its'privileges, colleges and institutions not 
maintained by'the Univefsity to withdraw; all or ariy of 
these privileges in accordance with such conditions as 
may be prescribed by the statutes ; and' to recognise 
halls not maintained by the Univcrsjq and to withdraw 
any such recognition ; 

(k) lo declare a college, an institution or a department as 
auronomous college or an institution or a deparhncn t, 
as the case inay be ; 

, . . . 
(1)  to borrow with the approval of the'state Government, 

on the security ofthepr@krtyof theUniversity, money 
for purposes of the University ; 

(m) to supervise, conlrol and regulate, the residence, 
conduct and discipline of the students of the Unjversi ty 
and of colleges and insiitutions within the jurishction 
oftheuniversity; - ' 

(n) to deal with any property ,belonging to, or vested in the 
University, in suchmanner as the Universiiy may deem 
fit for advancing the objecis of th-e-University ; 

\ 

(01 io make sFid m ~ n g r ~ - ~ e ~ ~  ts fo!, the educztion of womm 
nuden ts and the students belonging to weaker section 
of the society, in particular Scheduled Castes and 
Scheduled Tri bcs, as the University may consider 
desirable; and 

( p )  to do all such things, as may bepecessary, incidental or' 
conducive to the attainment of all or any of the objects 
of the University.] 
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University 
open to all 
nces, classes 
casles and 
creeds. 

Teaching of 
University. 

Oficeis 0:' 

University. 

6. The University shall be open to all persons irrespective of sex, 
[xxxxx] race, creed, caste or class; and no test or condition 'shall be imposed 

as to religious belief or profession in admitting or appointing members, 
students, teachers, workers or in any otherconnection whatsoever and no 
benefaction shall be accepted which in the spinion of the authoritis of the 
University involves conditions or obligations opposed to the spirit and 
objects of this provision : 

?provided that nothing contained in this section shall be deemed 
to prexent the University from making any special provisions in respect 
of weaker sections of the society and in prticular Scheduled Castes and 
~cheduled ~ribes.1 , , - 

, 

. , 

7. All teaching in the University shall be conducted by and in the 
name of the Universi ty,-in accorclance wit11 the statutes, ordinances and 
regulations made in this behalf. .. 

'[ii. Tlle following shall be the oflicers oC lilt: Universily, 
namely :- 

(i) the ChancelIor, - . 
. , 

fii) the Vice-chancellor, , , ,  

( i i i )  ~ e a n s  of Faculties, 

(iv) the Registrar, 
- - . I  . 

,. , . 7 '  

(v) the Finance Officer, 
, , 

(vi) thelib-an, 
(vii) the ControHer of Examinations, if any, 

(viii) the Dean of Colleges, if any, 

j i r )  irheDean of ~tudenis%eif&, if any, , '  

(x), such other persons in thc service of the University as 
may be declared by the statutes to he the Officers of 
the University.] 

"9. (I) The Governor of Haryana by virtue of his office shall be 
the Chancellor of the University. 

(2) The Chmcellor shall he the head of the Uniuersity. 
1. Tlie words 'Nadonality" ornilled by Haryana Acl 8 of 1963. 

2. Added by ibid. 

- 3. Substimted by ibid. 

4. Section 9A was insened by Haryana Act No. 40 of 1980 and furlher section 9 
and 3A subslitutcd by Haryana Aci No. 8 of 1983. 
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(3) The Chancellor shall, i f  present, preside over the 
convocation of the University for confemng degree and the meetings of 

. 
the Courts. . , 

J ,  
14) The Chanc'llor shall have the right,- 

{I) to cause an inspection to be made, by such person or 
persons as he may direct, of the University, its 
buildings, laboratories and equipment and of any college 
or institution maintairied by the University and also of 
the exanlinntions, leaching and other work conducted 
or done by the University ; and 

(ii) to cause an inquiry to be made in like manner in respect 
of any matter connected with the adminislration of 
finances of the University, colleges, or institutions. 

(5) The _Chancellor shall, in eveT case, give notice to the 
IJniversi ty of his intention to cause an inspection or enquiry to be made 

-! . and on receipt of such notice, the University shall have the right to rnakc 
such representation to the Chancellor as it may consider necessary. 

(6 )  Afterconsidering therepresentation, if any,madcby the 
University, the Chancellor may cause to be made such inspection or 
inquiry as is referred to in sub-section (4). 

1 7 1  T I L - - ,  .--- , , , I -  b i b ~ ~  may ;Ilspectia?; U i  iiiqiikj ?I= kteeii chused io LC 
made hy the Chmr~!!er, !he !+1fiTnjversi!y sk!! k ey?ti,!!erl_ t . ~ !  2p*x! z 
re.presentative who sha!! -have the right to be present and to be heard a I 
~ i ich  iilspeciion ui iillyuiry. 

(8) The Chancellor may, if the inspection or inquiry is made in 
respe;$ of Gii: U1ivc!-5ii zzy ur;i!cgc or inskrtrtf 3; ;n@;jnt&r;ce by it, 
address the Vice-Chnncellor wi th reference to thc csu!t ef s~ch inspectinn 
or inquiry, and the Vice-Chancellor shall communicate to the Executive 

' Councilthevieil!sottheChancellor~dthaact~onlobctukentherconas 
advised by thc Chancellor. 

(9) The Execctive Coucci! shall communiczte 'thxugh the 
Vice-Chancellor to the Chancellor such action, if any, as it proposes to 
take or has been taken upon the result of such inspection or inquiry. 
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(10). Where the Executive council does not, within a 
reasonable time, take action to the satisfaction of the Chancellor, the 
Chancellor, may, after considering any expIanation furnished or , 

representation made by the Executive Council, issue such directions as 
he may think fit and the Executive ~ o u n i i i  shall comply with such 
directions. 

(11)  Without prejudice to the foregoing provisions of this 
section, the Chancellor, may. by order in writing, annul any proceedings 
of the University, which in his opinion, is not in conformity with this Act, 
the statutes or ordinances : 

Provided that before making any such order, he shall cell upon 
thc University to show cause why such an order should not be made, 
and, if any cause i s  shown within a reasonable, time, he shall consider 
the same. 

(12)  The Chancellor may, at any time, require or direct the 
University to act in conformity with the provisions-of this Act and the 
staw tes, ordinances and regulations made thereunder. 

(13) The power exercised by the. Chancellor under sub-section - ' 

(11) and sub-section (12) shall not he called in question in any civil 
court. 

(14) Any cmployee of the Uni verdty who is aggrieved by ihe 
decision of the ~xecutive Council or the Vice-Cha~callor in i-espct of 
any disciplinary action rakeo against him, may address a memorid to 
the Chancellor in such manner as may be prescribed by statutes and the 
decision of the Chancellor . , slnl l be final. 

(15) The Chancellor shall have such other powers as may be 
prescribed by the statutes. 

VICC- Y-A. ' [ ( I )  Tlie S~are Cinvernmcnt shall coilsrir.ute a Selec l io~~  
Chancel'oL Committee consisting of one nominee of the ChanceIlor and two 

- - . . . ::u:iillz; of file  exec&^^/^ Cc~~:;.cl, v;>i& s!:aji prcyz1.C 2 pazc; cf 2 ;zx:r 
three. names. in alphaheticnl nrder, trnm which the Chnncellnr. shall sppbint 

the Vice-Chancel lor, on the advice of the State Government. The terms 
and conditions of service of the Vice-Chanccl1or;shall be determined by 
the Cha~lccllot., an the advice of the S tatc Government. 

( I A )  The Chanucllur may, on the advice of. the Siate 
Government, cause an i n q q  to be held in accordance with the principles 
of natural jusiice, and remove the Vice-Chaacello~ il.o~ ofice, if he is 

1. Substituted by Haryana Act I of 1998. 
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found on such inquiry, to be a person patently unfit to be continued in 
such' office.] " 

(2) '  he Vice-Chancellor shdl hold offide for a y r i d  of three 
year which may be renewed for not more than one term : 

Provided that he shall cease to hold the office on attaining the 
age of 65 years irrespective of the fact that his term has not expired : 

'movided fimher that a person, holding the office of the Vice- 
Chancellor, who was appointed or is deemed to have been appointed 
befbre the first day of November, 1980, shall continue to be governed by 
the law in force at the time of his appointment.] 

"(3) If the Vice-Chancellor is unable to perti>nn his duties 
owing tu his lemporm incapacity on accdunt of illriess or any other 
reason, or the office of the vice-~hancellor falls vack t  due to death, or 
otherwise, the Chancellor shall make such arrangements for the duties 
of the Vice-Chancellor to be performed by some authority until Vice- 
Chancellor re-joins.] [ .  

(4) The Vice- Ch,ancellor shall be the principal executive and 
acadcmic oficer of the University and shall exercise ~eneral supervision 
and control ovcr the affairs of the University and give effec~ LO h e  
decisions of all the authorities of the University. 

=[(5)The vice-chancellor may, if he is of the opinion that 
immediate action is necessary on any matter, exercise any power 
confemd on any authority of the University by or under this Act, except 
in the matters involving creation or abolition of a Faculty, DepMment, or 
post, the matter involving~appointment or removal. of an employee : 

Provided t ha[ the Vice-Chancellor before exercising powers , , - .  

under this section shall record in writing thc reasons, why the matter 
cannm wait rill the rncc~ing of rhc aithori ty concerned : 

Provided further that if the authority concerned is of the opinion 
~\?i skch >;Gar; 9lJgh; ~ c i  tc hzjc bc;t %;cI1, &c kL;:;ifin Gf [he ~ J ~ ] ~ ~ ~ ~  

thereon shall he tinal : . . 

Provided furthcr that a pcrson in the service pf the University 
who is aggrieved by h e  action taken by the Vice-Chancellor under his 
sllh-sec.lm sha!l have the right to  refer such acliun to the Executive 
Council within one month from the h ~ e  on which decision on such action 

1. Added by Haryana Act 20 of 1984. 
2 Substiruled by Haryana Act 1 of 1986 and further substituted by Haryana Act 12 

of 1994 and further substitutcd by Haryana Acr 7 of 2003. 
3. Substituted by Haryana Act 12 of 1994. 
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Dean of 
faculties. 

Registrar. 

Finnnce 
Officer. 

OLher Officers. 

Creation o f  
t e ~ c h i ~ g  xqd 
non-teaching 
pncts. 

Auihorities of 
the University. 

is communicated to him and thereupon the Execurive Council my confii.. 
modify or reverse the action taken by the Vice-Chancellor. The employee 
shall be informed that h e  action tias been taken under emergency powers.] . . . , 

' (6)  he vice-chancellor shall exercise suchother powers and 
perform such other duties as may be prescribed by the stalutes or 
ordinances.] , . . . .  

I .  

'[9AA. K X X X X X ]  . 

9-B. Every Dein of a Faculty shall be appointed in such manner 
and shall exercise such powcn and perform such duties as may be 
prescribed by the statutes. 

'19-C. ( I )  The Registrar shalt bc appointed by thc Chancellor on 
rhc advice of the ~overnment~ 

(2) The Regisba shall be Chief Administrative Officer of 
thc University. He shall work directly undcr the superintendence. 
direction and cruntrol of the Vice-Chimcel lor.] ' 

- 9-D. The Finance Officer shall be appoinled in such manner and 

shall exercise such powcrs and pefiorm such duties as may be prescribed 
by the statutes. ' '  

9-E. The manner of appointment and powcrs and duties of other 
U h C e r ~  of the versify shall be prescribed by the stalu tes.] 

3[9-~.'~olwithstun+ng myhing contained in h i s  Act, the University 
zhd! not cre=!e !eechIr.g ~ r !  nc'~-?e~chIn- - PCS!F cf revise the 3"" -J ""1- ----- 
of the teaching and non-teaching employees without obtaining the prior 

-, . 
approval of the Government.] . , 

4[19. The following ~ h d I  be the authodties of h e  ~rriversity, namely 
- 

(iij theExecutive Council ; 

(iii) the ~cademic Council : 
1. Inserted by Haryxa Act 5 of 1 992 and Mher substituted by Haryana Act 12 of 

1994 and omitted hy Haryana Act 7 of 2003. 
2 Subs~:i~:cd by Har,~na kc! 2 of 1337~and krthe; :ubsrituted by Harj'ana hc! 10 

of1997. . , 
, - 

3. Substituted by HaryanaAct 12 of 1994. 

4. Substituted by HaryanaAct8 or1983. 
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(iv) the Faculties ; 

(v) theFinanceCommittee; 

(vi) 'the Academic Planning Board ; and 

(vii) such other authori ties as may be declared by the statutes 
to be the authorities of the'tlniversity .] 

'[ll. ( I )  The coristirution of the Cum and h e  tern of office of ils court. 

members shall be prescribed by the statutes. 

(2 )  Subject to the provisions of this Act, the Court shall have 
the following powers and functions, namely :- 

(a) to review, from time.to time, the broad policies and 
progrmmm of the Universiiy md r o suggest measures 
for the improvement and development of the 
Universily ; 

{b) to consider and pass resolution on the annual report, 
annual budget md the annual accounts of the University 
and on the audit report of such accounts; 

(c) to advise the Chancellor in respect of any matter which 
may be referred to it for advice ; and 

(d) to perform such other functions as rn-ay be prescribed 
by the statures. 

1 -  ( 1 )  The F x r ~ f i v e  rcl lnri!  be the n r i n r i ~ d  ~ ~ ~ ~ l l ! j ~ r g  ~ x e c z ~ ~ ~ , ~ e  r""" 
body of the University. Council. 

( 2 )  The coristitution of the Executive Council, the term of office 
of its members and its powers and duties shall be p~wribed by the statutes. 

13. (1  1 The Academic Council shall be the principal academic Academic 

body of thc University and shall, subject to the provisions of this Act, tile Council- 

1. Substituted by Haryana Act 8 of 1983. 
2. Added by Haryana Act 5 of 1992 and further omitted by Haryana 

Act 7 of 2003. 
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Faculties. 

Finance 
Committee. 

Academic 
Planning 
Board. 

Statutes and 
their scope. 

statutes and ordinances co-ordinate and exercise general supervision over 
all academic. policies of the University. 

2 The constitution of the Academic Council, the term of 
office of its members and its powers and duties shall be prescribed by 
the statutes. 

'[Proviso x x x x x x X ]  

13-A. The constitution and functions of the Faculties shall be 
such as may be prescribed by the statutes. 

1343. ~hecbnstitution of theFiriance C o d r t e e ,  the tcrrn of ofice 
of i ts members, and its powers and duties shdll be prescribed by the statutes 

. . . ' 

13-C. The constitution and functions of the Academic Planning 
Board shall 61: sucll as may bc prescribed by the statutes.] 

'114. Subject La the provisions of this Act, the statutes may provide 
for dl or any of the following matters, namely':- 

(a] the constitution, powers and functions of the authori tics 
- andothcr bodies of the University as may be constituted 
from time to time ; 

(bJ the classification, mode of appointment, powers and 
duties of the tcachers and the officers of the 
I T  univcrsiiy ; 

(c) the conditions of service including provision for pension 
or prnvident fund or insurance scnerne for the benefit 
of the employees of the ~nivers' i  ty ; 

. . 

(c) :,':he esiablishmer,: ncd z;bclli:ian s f  I~c.~!:izs nr;b 
departments ; 

m the  institution of fellowships, scholarships, 
st udentshjps, exni bi tions, medals and prizes : 

i. ~ a a c d  by Haryana Acr -5  of i 592 ana iurtncr omittcd by fiaryana Act 7 
of 2003. 

2. Substitutedby HaryanaAct 8 o f  1483. 
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(g) the maintenance of dicipline among the students ; 

(h) theconditions unda which colleges and institutions' may 
be admitted to the privilege of rhe University and the 
wiihdrawal of such privileges ; 

(i) the delegation of powers vested'in the authorities or 
officers of the University ;' and 

( j )  all other matters which by this Act are to be ormay be 
pmvided forby the statutes.] 

'[15. (1)  The statutes of the University shal k those a5 set out in stakes holv 
the Schedule subsri tuted by the Maharshi :Dyanand University m d e .  
(Amendment) Act, 1983 and the existing statutes shall cease to 
opentc : 

Provided that the authorities of the University constituted under 
the c,y.isting stalc!!es, shall ccntinue 13cxercise dl the polzers and prform 
a!! the func:ions under this Act up to t!e 3!st hI~ ich ,  1383 or till such 
authorities are constituted in terms of the statutes set out in the Schedule 
referred to above, whichever is earlier. 

(2) '[The Executive Council may, from time to time,] make 
new or additional statutes or may anlend or repeal the statutes in  the 
manner hereafter provided in this section : 

Provided that the Executive Council shall not make, amend or 
repeal any statutcs affecting the status, powers or constitution of any 
authority of the University until such authority has been given an 
opportunity of expressing an opinion in writing on the proposed changes, 
and any opinion so expressed shall he considered by the Executi ve Council. 

(3)  The Academic Council may propos'e to the Executive 
Zounci1 a &aft of any stalule relating lo academic mailers for consideration 
by the Execative Council. 

I (4) Evcry ncw statutc or addition to the statute or any 
_ .  # amendment or repeal of a statute shall require the approval of the 

Chancellor, who may appmve, disapprove or remit i t  for further 

1 .  Substitutedby Haryana Act 8 of 1983. 
2 Substituted by Haryana Act 2 of 1 997 and furrher subsutured by Haryana Ac t 10 

of 1997. 
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consideration. A statute '[passed by the Executive Council] shall have no 
validity until it has been assented to by the Chancellor.] 

2[(S) Notwithstanding any thing contained in the foregoing sub- 
sections, the Chancellor, either suo ntotu or on the advice of the 
Government, may direct the Executive Council to make, amend orrepeal 
the Statutes in respect of my matter specified by him and if the Executive 
Council fails to implement such a direction within 60 days of its receipt, 
the Chancellor may, after considering the reasons, if any, communicated 
by the Executive Council for its inahil i ty to comply with such direction, 
make, amend or repeal the Statutes suitably.] 

Ordinances and 16. St1bjw.t to thc provisions of this Act and the srarutes, the 
their scope. ordinances may piovide for all or any of [he rollowing matters, 

name1 y :- 

(a) the admission of students to the University and their 
' cnitllment as such ; 

(6) the courses of study to be laid down for a11 degrees, 
diplo~nas and certificale of the University ; 

(cJ the conditions under which students shall be admitted 
to the degree or diploma courses and to t he  
examinations of [he Univmity and shall be eligible 
for dcgrees and dipIomas; 

(dl the fees to be charged for courscs of study in University 
- and for admission to the examination, d e w s  and 

J:,l,,,, ,IcL, TT-: ..,-- :.... 
tnrylwaalna ur LIIG um v ~ l s l i y .  

(e) the conditions of the award of fellowhips, scholarships, 
studentships, exhibitions, medals and prizes ; 

1 CfJ theconduct of examinations. including thc k rms of office 
and m2nner of a appointn~ent and the duties of 
r;ir:uii;tli~l~ Luclies;, exaj-ui11~i-s and modera~ors ; 

(g) the conditions of residence of  students of the 
University : 

1. Substituted by H q a n a  Act 2 of 1997 aud fulher subsriluled by Haryana Act 10 
of 1997. 

2 Added by Huyaaa Act 2 of 1937 and further substituted by Haryana Act 10 of 
1947. 
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(h) all ocher matters which by this Act or the statutes are to 
be made or may be provided for by the ordinances. . , 

A) 
17. (1) The ordinances shall be made, amended, repealed or added Ordinances, 

to by the Executive Council : how made. 

Provided that no ordinance shalI be made.- 

(i) affecting the admission or enrolment of s tuden~  or 
prescribing examinations to be recognised as 
equivalent to the Univ'ersity examinations ; or 

(ii) affecting the conditions. mode of appointmen( or duties 
of examiners or the conduct or standard of 
examinations or any c o k e s  of study ; 

unless the draft of such an ordinance has been proposed by the Academic 
Council. 

l[(2) The Executive Council may return to the Academic 
Council for reconsideration, either, in whole or in  part, any draft 

,I - proposed by the Academic Council under sub-section ( I ) ,  alongwith its 
suggestions : 

Provided that the'Execurive Council shall not amend the draft 
proposed by the Academic Council itself. It may, however, reject such 
draft when submitted to i t  by the Academic Council for the second time. 

(3) All ordinances made by the Executive Council shall have 
z%c: fcsm r ~ c h  dctc it zz j '  d k ~ :  a d  cvcq cr&nzixe madc shs'll k 
qr?rnrn~ini~atp.d, as gnnn as may hp., tn the Chan~P,lllI_r~! 

13. (1) The, authorities of the University may make regulations Regulations. 
consistent with this Act, the starties and the ordinaficcs- 

(a) laying down the procedure -to be observed- at their -- ., lLe t in~  nzd !I;c nurzber ~f me.~bzrs requixd to fa= 
aquomm : and 

(b) prividing for all rnittkrs which by this act, the statutes 
or the ordinances are to prescribed by regulations. 

( 2 )  Every authority of the University shall make regulations 
- pruviding f61- giving of notice to the members of such authority of the 

dates of meetings and of the business to be considered at meetings and 
for the keeping of a record of the proceedings of the meetings. 

1. substituted b y ~ a r ~ a n a  Act 8 of 1983. 



466 THE hMHARsHl DAYANAND UNIVERSITY 'I1975 : Haryana Act 25 

'[19. x . x  x x x x x ]  , .  

I 

Annual Report. '[20. The annual report of h e  university giving details of the broad 
programmes, policies and finances, amendrnenrs of statutes and ordinances ' , 

made during the year under report, shall be prepared under the directions 
of the Executive Council and shall be submitred. to the Court on or after 
such date as may be prescribed by the statutes and the Court shall consider 
the report in its annual meeting.] 

Annual '[21. - ' ( I )  The annual account and h e  balance-sheet or rlle University 
Accounls. shall be prepared under the directions of the E~ccutivc Council and shall I 

oncc at Icast cvcw ycar and at intervals of nnt mnre than 15 months be I 
audited by the Examiner,Local Fund Accounts, Haryana or any other 
auditor that  may be appointed by the Government. The annual accounts 
when audired shall be published the Haryana ~ovemment ~ & e t t e  and 
a copy of annual accounts alongwith the report of Examiner, Local Fund 
Accounts or the auditor shall be submitted to the Court and Ihe Chancellor 
along with the observations of the Executive Council. Any observations 
made by the Chancellor on the annual accounts shall be brought to notice --  ' 

of the Court and the observations of the Court, if any, shall after being 
considered by the Executive Council, be submilted to the Chancellor 

I . . , , 

(2) The annual account and the balancc-shcct of hc University 
shall also be submitted to the Governrnenr at the time of its submission to 1 
the Chahcellor.] ,' . . . 

, . 

Conditions of ' [22. (1)  Every silaried officer and teacher, except [he Vice- 
i ! 

service of, Chancellor. shall be appointed under a written contract, which shall be 
"fEccis and lodged with kc University and any dispute arising out of a contract 
teachers. I between the University, and any of its officcr or reachers shall, at the request 

of fcarhz,- G; :fS~p,: cnncemcd 01. at the ;-s+---- ,,: I=:: -.=, - C * h a  a,1 !I,y. T 7 n i - r - 7 r ; t - r  lL .r l  . - #  .... d -. - bc 
referred to a Tribunal i f  arbitration consisting of one member appointed 
by the Executive Council, one member nominated by the officer or reacher 
concerned and one nominee of thc Chiincellor. The decision of the majority 

I 

Z Substituted by HaryanaAct 3 of 1953. 
I 
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of the mernbers of the Tribunal shall be final and no suit shaII lie in any 
civilcourt in respect of  the-matter decided by theTribunal. 

J (2) Every such request shall be deemed 10 be asubmission to 
arbitration within the meaning of the Arbitration Act, 1940.1 

23. ( I )  The University shall institute for the benefit of i ts oficers Pension, 
tcachcrs and other 'employees, such pension; provident and insurance provident fund 
fund as i t  may deem fit. and insurance 

filnd. 

(2) Where any .provident and insurance fund has been so 
constituted, the provisions of the provident Fund Act, 1925, shall be 
appiicabie to it  as if i t  wcrc a Government Provident Fund. 

, . 

24. No act done, or proceeding taken, under this h c t :  by any Acts or 
authority or other body of the University shall be invalid mere1 y on the prOc!'edings 

University ground- aulhoritics and 

bodies not 
(u) of any vacancy or defect in [he constilution of the hvnlidatcd by 

authority or body ; or vacancies. 

(b)  of any defect orirregularity in election, nomination or 
appointment of pdrson ac ling as a rnsmkr thereof ; 

(c )  of any defwt or irregulxily in such acl or proceeding, 
not affecting the ~neriL of the case. . 

25. Lfmyquestionariseswhetheranyperson hasbeiidulyelected Dispulesaslo 
or appointed as, or is enCrled to be, a member of ,any authority or other EUmiiiYdon of 

Univcrsiv 
body of the 'IJniversity, the matter shall be referred to rhe Chancellor ., d ~ h u ~ i L c a  A I ~  

whose decision thereon shall be final. bodies. 

26. If any difficulty arises with respect to the establishment of the Power lo 

U~iversiiy or in connection with the first mcetlcg of' any aulheli ty of the 
~ n i v e a i t ~ ,  or orhenv~se in tirst giving effect to the provisions of tlus di5xI~c5. 

Act, the Government may, at any time, before any authority of the 
University has been constiiuted, by order make any appoinhnent or do 
anylhing, consistent so far as may be with the provisions of this Act which 
appears to i t  necessary or expedient for the purposes of removing the 
dilficulty, and every such order shall have effect as if such appointment 01- 
action had been made or taken in the manner provided in this Act. 
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Protection of 
action taken in 
good failh. 

'[27. No suit or other legal proceedings shall lie against any officer 
or employee of the University for anything which is in good faith done or 
intended to be done in pursuance of any of the provisions of this Act, the 
statutes or ordinances.] 

~ o d c  of proof 28. Notwithstanding anythjng to the contrary contained in the 
of University 
record. Indian Evidence Act. 1872, or in any other law for the time being in 

force, a copy of any receipt, application, notice, order, procecdings, 
resoiution of any authokity or comrnitrcc of the University. or other 
documents in possession of the University, or any entry in any rcgisrer 
duly maintained by the University, if certified by the Regiswar, shall be 
received as evidence of such receipt, application, notice, order, 
proceedings, resolution or document or the existence of entry in the 
registcr and shall be admitted as evidence of the mattcrs and transactions 
!herein where 11112 originaI thereol' would, if produced have been 
adnissible in evidence.] 

Rcpeal and = [ ( I )  The Punjab State- Faculty of Ayurvedic and Unani 
Savings. Systems of Medcine Act, 1963, in its application to the State of Haryana, 

is hereby repealed and the Haryana S ;ate Faculty of Ayurvedic and Unani 
4 Systen~s of Medicine (hereinafter referred to as the Faculty) constituted 

under section 3A of rhe Act so repealed shall, from the date of 
conmencement of this Act, stand dissolved and the members thereof 
shaii cease Lo hold o 5 c e  as such : 

Provided that the repeal shall nor affect- 

(aj thcpmvj~usn~emtionofthe~ct s~repealedoranything 
duly done or suffered thereunder ; or 

- .  (b] any iigiit, privilcgc, c;biigrrGcii G r  lilibiliry ;;c;rjr;iiir;, 

~~ci-;ed oin incurred c ~ d e r  the .Act SO repez!eb ; zr 

(c) any penalty, forfeiture or punishment incumd in respect 

of any pffence committed . . against the Act so repealed ; 
or 

I .  Lnscned by Haryana Act 8 of 1983. 

2. Addced by Haryana Acr 5 of 1977. 
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(d) any investigation, legal proceeding or remedy in respect 
of any such right, privilege, obligation, liability, penalty, 
forfeiture or punishment as aforesaid ; 

and any such investigation, , . ,  .. legal proceeding . . or -~rnedy  , . .  may be instituted 
continued or enforred , and any such-penalty , forfeiture or punishment 
may be imposed as if this Act had not been passed. , 

1. (2) Subject to the provisions of sub-section (11,- 
. . 

(a),anything done or any action taken by the Faculty 
, , -  

including qualifying. .. 0'; , other examinations held. 
, . . training or courses of studies prescribed, degrees, 

diplomas or certificates conferred, granted or issued, 
.. fees tixed or levied or s,tipends, scholarships medals, 

4 ' prizes or rewards awarded, shall, be deemed to hnvc- 

been done or taken under'the piincipal Act, wd shall 
continue to be inforce accordingly unless and until 

.'superSeded or amended by anything done or any actinn 

taken under the pincipal Act ; 

, (b) all properties,-movable and immovable and all interests 

of whatsoever nature and kind therein; vested. in the 

Faculty before the commencement ot t h s  Acl shail 
vest in the TJniversity ; 

(c )  all debts;'obligations and liabilities incurred, all 
caritracts C ~ L C ~ C ~  iniv anu a l l  matters znd things 

ciiisgcd io Gc dane by, with o > f x  i h ~  F~culiy, ~nder  
the Punjab State Faculty of Ayurvedic and Unani 
systems of !Medicine Act, 1963, before the  

. . 
commencement of chis Act shll bedeemed to have been . , 

incurred, entered into or engaged to be done by, with 
or for the University.] 
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Powers and 
duties of the 
Vice- 
ChancelIor. 

Powers aud 
duties of Pro 
Vice- 
Chancellor. 

- . 'pm SCHEDULE , , \ . , , 

. .  :.. . .  . . _ .  . '(SeeSection 15) , ,  . , ,  

1. ( I )  ~he'.vice-chancellor shall be ex oficio Chairman of the 
Executive Council, thc Academic Council and the Finance Committee, 
and shdl in the absence of the ~haicdllor, presidk oqecihe convocations 
of the'University1held for confeiring degrees and .the meetings of'rhe 
Court. The Vice-Chancellor shalI be. entitled to be present ar, and to 
address, any meeting ot-: 5ny authority or other body of the University, 
but shall not be en titled to vote there at unless he. is a,member OF such 
authority or body. 

'I: 

(2) Lt hhall be the duty of the ~ice~~hzhiccllor to see rhat the 
provisions of the- Act, the statir~es, the ordinances and the regulations are 
duly observed and he shall take dl necesary stcps to ensure such 
observance. 

(3) Thc Vice-Chancellor shall have the power to convene or 
cause to be convened. meetings of the Court, the Executive Council. the 
Academic Council wd the Rqance Comqittee of any other authority or 
body of the University. .... . . - ,  , ,  , ' . 

(4) The Vice:Chancellor shall exercise general control over 
the affairs of the University and shall give effect to the decisions of the 

I . . . ,  _ 
aurhorities of the University. 

(5) The decision of the Vice-Chancellor regarding seniority 
for nominatiqn to the vario.usl aulhgrities or. bodies of the Univers~ty, 
shgi befinaj ,, , . : . . . ,  , . . .  . 

, . 

2[lA. ( I )  The Pro vice-Chenre.llor shall be rx-oficio Vice- 
Chairman of thc Exccutivc Council, the Academic Council, the Finance 
Committee, Selection Committees and shall, in the absence of the Vice- 
Cha~zellar, prcsidc ovcr the meetjngs of the Excculi vi: Zi;uiicii, :tie 
Pczdcmic G ~ n r i ! ,  !he Fi_?mre C@mmd?cc and 1hc Selectinn Committees. 

(2)  It shall be the duty of the Pro Vice-Chancellor to see, in the 
absence of thc Vicc-Chanccilor, that the provisions of the Act, the Siatutes, 
the Ordinances , , and the Regu laions are duiy observed and hc shall takc all 
nkcessary'steps to ensure such observance. 

- , .  

1. Substituted by I-Iaryana Act S of 1353. 

2. Inserted by Havana Acl 12 uf 19114. 
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. : o i  ' (3) The. ,.. Pro-Vice , Chancellor, in the absence ,of the Vice- 
Chancellor, shall ,have the power Lo convene or cause to be convened 
meetings of the Court, the Executive council, ,he Academic Council, 
theFinanceCommitteeandany~therauthori~orbod~oftheUniversity. 

, , 

4 me h Vice,-Chancellor shall exercise geneml conuol over 
the affairs of th~se~branches~of the:Univcrsity administration that are 
assigned to him by the Vice-Chancellor and shall give effcct, to the decisions 
of the authoritis of  the Universi ty'in'respect of such branches.] 

2. ' [ ( I )  * * * 1 Kegistrar. 
, . . - . , ,  

- ,  . . I ,  . I  

2 The-Registrar shall h e , ~ x  oficio,Secretary of the Executive 
Council, Lhe Academic Council and the Faculties but shall not be deemed 
to be a memkr of arty of these authorities. He s ha11 bc ex o fjcio Member- 
Secretary of the Court. , , 

- "  (3) .When the office of the Reg i sm is vacant or-when the 
Registrar is by reason of illness, or any orher cause is unabie lo perform 

. - -  the duties of his office, the duties of the office-shall be performed by 
such person as the 2[Vice-Chancel lor may appoint temporarily for the 
purpose [ill rcgdar appointment is made by , the] , .3[~hancellor. , , on the 
advice of Government.] 

, I ;  

(4)  IL shall be the duty of the Registrar, - , . 

(a) tci be the custodian 6f the records, common seal and 
such other property of the University as the' Vice- 

, Chmceiior shaii complit to his charge ; 
' is to is& ail noiiccs coi i~~i i ing rnee~iigs ~f thc CGUZ, 

tllc Executive Council, the Academic council, the 
Faculties and of any committee appointed by any 

: aur'norityoftheiinivcrsity; , , . .  

(c) to keep the mint] les of all nnleetings of the Court, the 
~xecut ' ive  Counci I ,  the ~cadernic  ~ o u n = i  I, the 
Faculties and any committee appointed by' the 
authorities of the University ; 

I. Omitted by Haryana Act 2 of 1997. - ,  

2. Substiruted by H q a n a  Act 2 of 1997. 

3. Subsliruted by Haryana Act 10 of 1937. 



(d) to conduct the official correspondence of the Court, the 
Executive Council, the Academic Council and the 
Faculties ; 

(e) to supply to the Chancellor copies of the agenda, the 
' , minutes of the meetings of! the authorities of the 
.. 'Universityassoonastheyareissued; 

Ifl to perform such other duties as may, from time to timc, 
bc assigned to him by thc Vice-Chancdlor. 

(5) Thc Rcgiskrar shall have power to administer warnings or 
to impose the penalty of censure or withholding of increments upon such 
of lhe employee, excludrng teachers of the University and academic staff, 
as may be specified in the orders of the Executive Council and to suspcnd 
them pending inquiry : 

Provided that at; such penalty shall be imposed tir,less ~ h c  
penoii ~oiiccrncd has been giveil a reasonable ~ p p i t u n i t y  of showing 
cause against the action proposed10 be taken against him. 

(6) ~n appeal shd l lie to the vice-~hanckllor against any order 
of the Regis~ar imposing any of the penalties specified in clause (5). 

(7) In a case the inquiry discloses that a punishment, beyond 
the powcrs of thc Registrar is called for, the Registrar shall, upon 
conclusion . ,  of the inquiry make a,report to the Vice-Chancellor alongwith 

Frovided that an appeai shaii iie to rne Executive Councii 
againsl an order of the Vice-Chancellor ilrlposing any penalty. 

(8) The RegisIra shall bc thc aulhoriscd officcr to enlcr into 
agreements, S i g n  documents and authenticate records on bchalf of the 
Universi l y  and he shall acl in such capacity wiler~ h e  appropriare auihori iy 

- .  . 
sf :hc Uzi-;crsi!y h:,s t k e c  n dczis;on ;i; :bc m~::z:. E c  sh::ll also cxci~isc 
such other powers and perform such other duties as may bc prescribed 
by the statutes. 

Finance 3. (1 1 The Finance Officer shall be a whole-time salaried officer 
Officer. of the University and sha!! be appoinkd by the Exec~tive C ~ f i ~ r i l  QII the 

recommendarions of the Selection Committee, on such terms and 
conditions as may be prescribed by the statutes. 
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(2) The Finance Officer shall be ex-oficio Secretary of the 
Finance Cormhittee, but shall hot be deemed to be a member of such 
committee. 

(3) When the office of the Finance Officer is vacant or when 
the Finance Officer is by reason of illness or'any other cause is unable to 
perform the'duties of hisofice, the duties of the office shall be performed 
by such person as the Vice-Chancellor may appoint for' the purpose. 

(4 )  The ~in&ice Officer shaI1- 

(a) ~ x & c k e  general supervision over the funds of the 
Unive~sity and sllall advise it as regards its financial 
policy ; and 

(b) peform such other functions as may be assigned to hrn 
by the Executive Council or as may be prescribed by . 

- h e  stallrles. 
, . 

. . (5) Subject to the costrol .of the Executive C.ounnci1 the Finance 
Oficer shall- ., , 

(a) hold and manage the'pmbeny and investmcnW of fhe 
University including trust and endowed property ; 

, - -  

(b) ensure that the l i m i t s  fixed by the Finance Committee ' 

for,recul*ing and non-recurring expenditure for a year 
are not.exckeded and that al1,money are expended on 
the purposes for which:they are granted or allotted ; 

(cJ be I-esponsible fol- ihe preparatioii of ani-~ual accounts 
and the budget of the University and for their 
pr~sentarin~l tn the Executive Cclrunci! : 

(dj Icccp a consranr walch on, the su[e of rnc cash an6 bank 
balances and on the state of investments ; 

re) .walch and progress of [he collection 01 revenue and 
advise on rhe method of collection to be employed ; 

(Jl ensure that the regsters of buildings, land, furniture 
and equiprnerlt are maintained upto date that stock 
cheking of quipment and other connected materiaIs 



Dean of 
Students 
Welfare. 

Dean of 
Collzges. 

Controller of 
Exaui~t iom 

in all offices, special centres, specialised laboratories, 
colleges and institutions maintained by the University 
is conducted ; 

(g) bring to the norice of the Vice-ChanceIIoi any 
, .unauthorised expenditure and other financial 
irregularities and suggest action to be taken against 
the person iespoosible forit; 

( h )  call for from any officer, centre, laboratory, college or 
institution maintained by the University, any 
information or returns that he may consider necessary 
for the performance of his duties. 

(6) The receipt of rhe Finance Officer or of the person or 
persons duly authorised in this behalf by the Executive Council for any 
money payable to the University shall be sufficient dischmse for payment 
of such money. 

4. The Dean of Students Welfare, if any, shall be appointed by 
the Execulive Counci1;'on the 1tcuHunendations of the Vice-Chancel lor, 
from amongst the teachers of the University, who shall not be below thc 
rank of Reader, on such terms and conditions as the Vice-Chancellor 
may recornmeid to the Executive Council. . .  

5. The Dean of Colleges. if any. shall be a whole-time salaried 
officer of the Universily and shall be appointed by ihe Executive Council, 
oii iIie i ~ c ~ i i i i j i ~ r i d i i i i ~ i ~ ~  ;sf i h t  'Act-Chaiicell~i, an siich terns aiid 
cc:&ticfis 2: z-;;r $~?h?=~. fig ~ h l ! !  di~ihzru~ CI ~ r h  m- ----- 
duties ss mzy he ~ ~ s i g n e d  to him by the Vice-Chancellor from time to 
rime. 

6. (1) TheControllerofExaminations, if any,shall be a whole- 
!imp s2!2rj.red aff~cer of the T,hilcerzi!y 2nd shc!l be appnir?kd hv the 
E ~ w u l i v e  Cou~~cii, on the: recolru~~er~ciaiiu~~s of the Selectioll Collmliiiee. 
on such terms and conditions as may by prescribed by the statutes. 

(2) It shall be the duty of the ~bnr rd l c r  uTExarninalion.- 

(a) to conducr examinations in a disciplined and efficient 
manner ; 

{b )  to arrange for the setting of papers with strict regard to 
secrecy ; 
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(c) to arrange for the examination of answer sheets in 
accordance with. the planned time schedule for 
results ; 

(d) to constantly review the system of exrunination in order 
to enhance the level of impartiality objectively with a 
view to make i t  better instrument for assessing the 
attainments of students ; 

(e) my other matter connected with examinations which 
may,'hom time to time, be assigned to him by the Vice- 
Chancellor.' : 

7. The Librarian shall be a whole-time salaricd officer of the Librarjar~ 
University and shall be appointed by the Executive Council on the 
recommendations of Selection Commi [tee on such terms and conditions 
as may be pnscri bed by the statutes. 

8. Thcrc shalI be an ~stablishment committee or Committees for Establishmen, 
recommending recruipnent to non-teaching posts. The constitution of such Committees. 

committee shall be determined by the ordinances: 

9. (1) The Court shall consist o f  the following members, Court and i ts  
. . namely :- constitution. 

(a) Ex-Oficio members- . , 

(i) the Chancellor ; 

(ii) ifLc ' ~ ~ c & ~ ~ i a f i c c ~ Q r  ; 
- - 
'[( ir-A) IJio Vice-Chancellor ; J 

{iii) the E z a s  of Fac.;!ties ; 

(iv) the Director of Higher Educarion ; 

k e  Eil-ecmr ~ fB ;a I t h  Se~: ices ;  

( i ~ i j  iheRegisira; 

(vii) theDean of Students Werlfarc, if any ; 

(~~iii) the Dean of Colleges, if any ; 

( r jc )  the ~ontrolleroi~x&nations, if any ; 

(xJ the Finance 0,fficer ; 

1. Inserted by Haryana Act 12 of 1994. 



(xi)  the Librarian ; 

(xi4 theDirector-Pricipa1,Medicd College, Rohtak; 

(riii) the Principal of the ~ e c h n o l o ~ i c a l  Institute of 
, Textiles, Bhiwani. 

. . . , 

(b)  Other members-' 
. ' ,  

( i )  two persons to be elected by the Haryana Vidhan 
Sabha from amongst its members ; 

(ii) professors of the University not exceeding ten, on 
the basis' of seniority, by rotatioll ; 

(iii) live kachcrs to k elcc t cd horn mongs t thc rcraders 
and lecturers of the University of whom at lest two 
shall be readers ; 

(iv) five teachers of the Medical College, Rohtak ro be 
appointed in the manner to be prcscribcd by thc 
Si3iUkS ; 

( v )  one principal from the colleges of education, on 
the basis of seniority, by rotation ; 

(vi) one of the principals from the colleges of Ayurvedic 
education, on the basis of seniority, by rotation ; 

( v i i )  three principla's of colleges which were established 
before Is1 November, 1966, out of which one shall 
hz I l.vcm2, ~n !he b ~ i s  cf ze~icity,  by rekticln ; 

. . /..:;:I m--m,-lnlm -Pn,.Il-mnm ..,h;-L am~nhl ;mLmcl  
Y 1111 U 1IL.Y pb lllC.lplUICI U L  V V l l V ~ U i l  I. L I 4 b I l  I* QLL. C.JkUUU.)lIbU 

on or aftcr 1st ~ovcmbcr, 1966, out of which one 
shall he a women, e n  the basis of seniod.y, hy 
rotation ; 

(i~) eight regular teachers (~ther  than !xincirn!s) frcm 
tht: arlilialedor rnainhirled coileges, exclurli~lg rile 
Medical College, out of which two shall be women, 
by election : 

( ' .~ j  three students to be nominated-in the manner to be 
prescribed by the statutes for a term of one year ; 

(xi) fifteen representatives of learned professions with 
special interest including representatives of 
industry, commerce and medical -and weaker 
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. . 
I . -  , ,  . sfians of, .the society,. to. be nominated by the 

Chanquor. ! , ;  , , ' : , ,  . ,  #. . . - . , . L  

: . ,', -. (2) The Regism.shall,be thq Meinber-Secretary of the Court. , , 

shall 
who 

' hbld 
shall 

. . -. . ,,, , ' (3) The fi&bek bf the ~oiqts,dther ban a - o f i i o  member, 
1 1 .  . - .  . ' 0 0 . ; .  ,!! ' /  

dffice for a te& of three 4xcept those coming by rotation 
> '  b , , , ' . ,  f .  ,'; j . \ ,  , , .', !!'t:,,, 

hold ofice , for . .  two years : 
' , j ;  >, ; . '# '  ; !! .: :, , : c; ':, , . . , 

, , 
, ,  Provided that gpy member, w h o  ceases to hold the 

qualifications by v&e of which he was elected , .  .. or nominated as member 
to the Court, shall cease,to be a member*thereof- . ,:, ' .  - , ' . ,  , . I .  J < .  .! . 

. : ,  ..- (4) .The.election of members t o the  Court shall be held by the 
mehod of proportional representation.: . . i i : I 

.. - 

1 . :  j Thi-~ourt  shall r;leet,at leasi6Ace*i , ,  , year on a date LO be 
, . . .._ 

fixed b'jr the vice-Chancellor. 
,, . , . - I .  , , 

Meeriugs of the 
.. - - , ,!. , , ! ' ' 

, (2)  A spccial.meetingof,&e ~ b . & r n i ~  be convened at any COW. 
! ' .  ., 8 '  ... 2 .  ' .. - 

hme, by [he Vice-Chancdlor , . , , ,  . ., k r n s l e ~ ~ ~  .. . . L . .  un il,wTiii$~~ I T ~ U C S L  ~i t WZI~Y- 
five members. , , , .. . . . , . . .  . . , , 

. . ' " (3) , Twentyfive members' shall frbm a quorum. 
. I , .. 

' (4) ~h~~h~~~~llbr$h~l~;i'f~&knt,~re~ideoverthemeetings ' . .  . .,; . . ,  . '.. . :  . . ,  , . '. , -J. . . 

of [he Court. 
/,,,,:;;. . '  ' 

. . )  . . ,  . I '.. 

11. . . (1). ,The ,we,ci&ve Council shall! consis1 of. the lo1 lowing 
persons, namely :- I . -  . . . , Executive 

Zouncii and ils 
cnnslih~tinn 

. '  . , , 
. , .. - . I . . , &  I - . , , .  " - 

(ij) ale s&iei;lly, mudihoii, H ~ ~ ' ~ ~ ~  <iili ilis abs&nci; 
8 , .  . . .  

rhe Directdr ,- of ~ i ~ l ~ &  , Education . ' . - I .  *, J. ., 

(i$ thk ~ind;lkk'~&reta&, ~ a r ~ & a  or hi~.representatiye. 
. , , , ,  , 

__. , . not belowthe . ,, , ! -  rznk “ ,  . of . ,  Joint , Secretay ... ; , r j ,  .::-, .. I , : ;  , , , ,  ., 

, , i i v ) ;  the ~ i r e c r o r - ~ r i ~ c i ~ a l ,  Medical college, ~ ~ h t a k  ;-, , , f . . '  , ,  

- .  , . 
(6)  Other Members- , , ,  

' .  , :. . , 

. .  (i) one dean from the,faculties of erigirierikg and 
, .  , 

education , in rotation for two years ; . .. , . 

( i i j  ,bne'dean kern the faculties of life sciences and 
physical sciences, ih:rotation for hvo years ; 

(iii) .one dean from the faculties of social sciences, 



Ecdsioil of 
Exeuu rive 
Council. 

Porvcrs of 
EY ec~tive 
Council. 

'. .. ,: 5 ,..,;, 
, ' ,  .zhumani tics. :ind'. comikierce and business 

management, in rdtation f o r h o  years ; 
., ., 

. ,, , I % I  (iv) two piricipals:(bther than the deans of.the faculties) 
, I  , .. , of maintained :?. .... or affiliate,d,colIeges, , , I :  ' put of which 

. - . . . .  I . 7 . , . , , , -J ; . .  oniskill be,a.ybhy. by ~otation, on the basis of 
, . I . ,  , ,  , . ) , .  , -. ,.., :-. I I ,. , .  . , . . .  J , .  - . . - .  - .  senority, for two years.; , . : - ,  . . 

. ,,,, , , a , :  .s:',c 1 . '  ::t i , < i ,  i 

. , r ! .  ' 

(v )  one professor o f  the ,University teaching 
, , : : 1 i ; . ' '  

. , , I  .L'. ' 1 1 ;  f , . . .  d ~ k e n h  by fotanon for one year, in accordance 
, - ,  , , , .  . I '  . , i .  

, . : ,.... ..l. . withthe& se;ibrity ;, . . . . r. 
. ,  . 

(vi) twdt&a&&irsof ihe:uni &nit); teaching dkpamen ti 
. . ' .  . : ,. I . , . I  . . ,>:i , ,, . i l . , .  , .,.. . ,:other:thanrprdfessors, to be.elected from amongst 

themselves, out of which at Ieasr on shall he reader, 

. . ' , . :,-, , 
for a period of two years, The ele,ction shall be held 

. - 4  

bj..i& &hod d prop,ortibial. , rejre5eit&n . ,  ; 
(vi) four persons as the -~hancellofs nominees horn 

. . _ I . . ,  . 
. I ,  I . . -. : Q n h i g ' s ~ '  . diSii~giiihe8'-educatib~isrs .. or 

, . ,  . ,  , . . * 
. . 

. admiriiitmtdrs';!i%k aperiod of iwo yeak~fprovidkd 
that at least two out of these four persons &e 

, . , , , ; . membm ,of.the Court .but are not employees of the 

..,- , < , , , . '  , .,. , , '! ,,", I , , .  - 
,Government, fhe  Univcrsity , the collegcs 

, . . , .  . hinta ikd'b'y  &'';fiffiliak'd td lhc Uniycrsity, o r  
, - . . .. I . :  

students of the University . 
. .1>(2 j  ,The Regisbit shall,& the1-Sk'ci;ecary of rhkkExkutive 

, ,  - 

Council. . , : , , . > ':, ,, 

(3) Scven members shall formm am quorum:. ! ; , 

(4) Any member .w@o ceases. to, h d d ;  ,the,~qu;ili tications by 
virtue of which he was elected or nominated as member to the Executive 

d l , . , .  ' , v,, " .";I ., 

~ ~ ~ n c i i ~ C b ~ l c ~ i s ~ i ~ t i ~ a m ~ r n ~ e ~ ~ ~ ~ g p f . ,  , .,. , d l ,  . L . . , , 

[I 1-A. ~ n y  decision bf the Executive Council in the matters . , , , ,, ,- - .(, .. -..:. !. ,,- .1,. , 
' \ .  

i i t~li?ng'odditisnal , . , .  f i r r ~ ; ; c i ~ ~ l i ~ ~ ~ ~ ~ ~ ,  , .  . , . ,  3iid'th~se ~ h t i n g  :n the annun! 
budget of thi u h i v e r ~ i t ~  &all hbld %odd bnli'of at least one representative 
ofihe Gbvemrnc$ is'p&kihtit thb tiin&f taldngslich decision and has 

. . 
consented to thal decj sion.] 

. 12. The Executive ,Council shall exercise. the following powcrs, 
nameIy :- .. . I  . . -  . . I  

. . 
, . I  I - \ - , -  ' . , . . . .  L . . .  

.! , . : ,;; 
, . - (u): :to, hold, control, and administer' .the' revenue, property 

. . and funds of-the lj~liversity ;. 

t . Inserted by FIaryana Act 12 of 1994. 



<.,.I. I: , - (b) - - tbc~atk  teaching andikademic po&s, td determine the 
number and emoluhenh'of such posts and to define 
the ,due,$ :a@ conditions of: s+vice of professors, . ... .> < 

readers, letuiers and othe; academic staff and 
- , ,  

, , , . - prin~ipals'of collegks'and institutionsmaintained by 
:. r the University : , 7  1 ., . .  . 

,. , ; <  '.,::, 
. .  , Provided that in resp,et ,of.the number- qualifications and 

7 ' ',,',', . . the emoluments-:,of .teachers and. academic staff, the 
~x&utive ,~ounci l . sh~l  take action after consideration 

. , 
of . the , .  recommendations of the Academic Council ; 

' . i!!:: ,. ' .  
(c) tgippoin t pmf&sbi-s, read&, l&iurers, acidemic , , 

staff and principals of colleges a~~d'i 'nstitutionss 
maintained by the University, on thk recommendation 
of the Selection Committee constituted for the purpose 

. , I -  ' 
and to fill up temporary vacancies herein ; 

I (I)~toc1~eakad11linistralive,ministeria~mdotherposix~1d 
. . , I  to . make appointmen . 1s , therio, in he,  mannerL prescribed 

by the 's'iatuteo ; ' 
(e) t.o manage arid regulate the' fininces, accounts, 

. investments, prop,crty, ,business and all other . .  . ' I '  . .. , 

administrative' affairs of the University and for that 
purjjos'e to appoint &ch'igents as' it may think fit ; 

:- - . , ,  . ;  -.,Cfl:fo-,ivest.any moncy belonging'tothe University . . - .  . 

, . 
including any unapplied income in such stocks, funds, 

, , ,  . I ,sL&s or securities as ir snali, from tihe to tinie, think 
.r, - ,I I .,,, r :  -,--., LI -----A..LT A:* . :!. , ,  . ~ , L ~ ~ + ~ I ~ ~ U ! C , ~ U I ~ ~ I , ~ G ~ ~ L I I L U I ~ U Y P V ~ ~ ~ ~ I U ~ I L I L ~  1 1 1 4 i i u a ,  

with t t~e Iike powers of varying such invesinents from .. - .  . . '  
- . ,  

. L ,  . . .  
. ' -, . timet9 time ;,. 

(g) to transfer or acccpt transfer of ,any movable or 

, , 
immovable property on behalf of the University ; 

L .. , ! , ,  ' m  I . ' ,  . 
(hj'ib ~ v i d c ' b ~ i l d i n g ,  pr$mises, furniture and apparatus 

and other rncans needed; for carrying on the work of 
. - .  - the-.University ,;. - ,  .. , , 

(i) to select a'cornmon seal for the University ; 
, 01, Lo de1egatc.m~ of its powers, to the Vicc-Chancellor, 

the i(egistrm or [he Fina~cc Officer or such other , , 
- ,  . .  

e ~ ~ l o y e e ' o r -  authority of t h e  University or to a 
corrhittee appointed by it, as it may deem fit ; 
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' (1)' td hake, ;iinerid,or iepeal the statutes ; 
, . : . .  , '  

(rn) tp . take . decisions regarding maintenance of discipline 
among students ; . ,  , . , . . 

. . . < < ' ,  .- -, ,-. (n?: to exercise such other powers-jnd perform such othcr 
, .  . . ; - -. duties as m'ay be conferred or 'imposed on the Executive 

, .. . . I -, Council by the A C ~  or the'statutes. 
. .. , , . : . -  ' 

, ,.,- . . 
I.; . I  .-. , I ," . 0 :  n . . . . m a  3 . 

Academic 15. (1) The academic Council sllall consist qf, the Iullowing 
1 1 .  .- .  . . 

, , ,  ' 7 , -  . '  . 
Councilandits p e r s o ~ s l n ~ e l y :  + , 

. . . :  , .  I .  coustihition. - . : 
, . .  I . ,  .- . 

(a) EX-Offici o members- , . 

(i) theVi&~hancellor; . .  . , 

, ' ..,.. , . 
, , 

( i i )  , the Director of Higher Education, Haryana ; 

(iii) the ~irectOi' of ~ e a l t h ,  services,' Haryana; 
. - , , - ,  , 

. , 

(iv) ,the D e q s  ,of Facul~ies ; 
, . ,  , 

, , I '(v); the Dean of Students Welfare, if any ; 
. , . ,  . - L ';> 

- - , ' .  
. ' I ,  - 

. . . (vi). the Dean of Collqes,, if any; , - - , ,  , ;  . . - , .  

, . ., . (vii) the -Heads of University Teaching Departments; 
, . r .  8 .  . , , 

jviiij the Froiessors appointed by the. University ; 
, ,  . :. . 

. (ixJ the Chief Warden -,of University Hostels ; 
- -- . ,  . 

, ,  , . , 
, '  

(I) ' the Pireclor Prin=ipd. Mediea! College, Rohtak ; 

[h) Other member-, 
, . .  

'(i) one L6-iiveriiG!r?ader by s e n i o r i ~  from each faculty. 
1 . . . I  . , , I  . , 

by rotation; ' -  

{ji) one Univenity l k c ~ c r h r n  each facul~y, by rotation, 
. . . or1 the basis of seniority ; 

( i i i ~  five principals of collegeswhich were established 
before, 1 St Noicrriber, 19661 out of wllich at least 
one shall' be a woman,-on' the basis of senjori ty by 

. , rotation; 
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( iv]  five principals of colleges which were eslabljshed 
on or d ~ e r  1st November, 1966, our of which a& 
least one shall be a woman, by ro~atjon ; 

(v) six regular teachers (orher than principals) from 
affiliated or maintained colleges, excluding mcdical 
colleue out of which one shall be a women by 

0 '; 
clcction ; 

(v i )  nine teachers of the Medical College to bc appoinred 
i n  the manner to be prescribed by rhe sratures ; and 

(vii) five persons ;is experts tombe co-opled by the  
Academic Cclu,nci Is ; provi dcd r hat nol more than 
one of [hem shall bc from the samc faculty. 

(2)  Thc Registrar shall be the Secretary of the AcadenGc 
Cnuncil. 

'. (3) Two-fifths of rhe members shall form a quorum. 
I' - 

(4)  The members of rhe Academic C-ouncil, oth'er rhan 
rx-oJ7cio members shal hold office ~ b f  a term of two years : 

Provided that any membcr who ceases to hold the q ~ ~ ; ~ l i f i c i i t  ions 
by virtue of which hc was elecred or nominated as member 10 the 
Acaderrlic Council shall cease to be a member thereoP. 

" \  

(5) The eieclion of members to the Acadr ~ i u  Council shall 
be held by method of propoflional representation. 

14. ( 1  1 'l'he Academic: Council shall exercise the following ~ou~r-1s of 
. I pnwer-c, name1 y :- Acadcmic 

~ ~ ~ ~ 1 1 1 ~ 1 l .  

(a) to cxcrcise general supervisio'n over the academic 
policies of the University and to ,give directions 
regarding met hods or ~ n s  truclions, uo-operali ve 
leacning amclng coliescy and insri~utions, evaiuiltion 
of research or improvements in academic standards : 

( I . )  to consider maliws nT general acnrlemic: in terw either 
on i t s  own i n i ~ i a t ~ v e ,  or un a reference by a fact11ty or 
the Executive Council i~nd to rake zpp:opr;:,:e action 
thereon ; 
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. (c) to recommend to the Executive Council the creation 
and aboli tioris of teaching posts ; 

(d) 10 prescribe syllabi and courses of studies for various 
examinations on the recommcndarions of the faclties ; 

- .  

and " 

(ej to frame such regulallqns consistent wilh the statutes 
and ordinances regarding the academic functions of 
the University , discipline, residence, admissions, award 
of studentships, scholarship, medals and prizes, fcc 
concessions, corporate life and attendance. 

2 All the decisions of the Academic' Council as regards syllabi 
and courses of studies, conducting oS eaaminalions and hscipline of 
students, shall be final. 

Composition of 15. ( 1 )  The Finance Committee shail consist of [he Foiiowing 
Finance persons, namely :- 
Commjttcr. 

( t i )  the ~ i c e ~ ~ h a n c e l l o r  ; 

( b )  the Finance Secret,ary, Haryana ; 

( c )  the Education Secretary ; Haryana ; 

( [ I )  IIwo Deans of Faculties as prescribed under clause (1 )  
(6)  (iij and (iii) of statute 11 ; 

( e )  one person to be nominated by the Chancellor from 
,amongst four members nominated by him to the 
EXF~CU ti vc Cnnncil under clause ( 1 ,l(bj!viiJ of 
statule 1 1. 

(2) The Vjcc-chancel lo^ shall be the Chairman of Financc 
Comgiiiiee 2~1d the Finance 3fficer shaIl be its Se.crert?ry. 

(3) Four members shall form a quorum out of which at least 
one shall be the Fi~ance Secretary, Haryana or the Education Secretary, 
1-Tary an a. 

(4) The members, nominarcd to Lhe Finance Committee shall 
hold office for a term of two ycars. 

(5 )  Any ~rlember who ceases to hold the qualifications by 
virtue of which he was nominated shall cease to be member thereof. 
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16. (11 The Finance Committee shall examine the accounts and Funcrions and 
scrutinjse the proposals for expenditure and shall submit the annual Powersof 

I budget ro the Execuli ve Council for approval. Finance 
d .  - Committee 

(2) It shall fix limits for the lola1 recurring expendi lure and [he 
total non-recurring expenditure for the year, based on the resources and 
income of the University. No expenditure shall  be incurred by [he 
University in excess of the limits so fixed. No expe~diture olhcr rhan 
that providcd in thc budgct shall be incurred by thc University without 
rhe prior approval of the Finance Cornmi ttcc. 

(3) The annual xccounts and the official eslimates of the 
Uni-~crsj ty prepared by the Finance OHicer shall be laid before t'le Finance 
Committee for its consideralion and comments thereon and thereafter 
submitted to the Executive Council for approval. 

17, There shalI be the following faculties, name1 y :- 

( I )  Faculty of Life Sciences ; I 

Faculties of 
Gnivers ily. 

(2) Facully of Medical Sciences ; 

(3) Faculty of Physical Sciences ; 

(4) Faculty of Social Sciences ; 

(5) Faculty of Hg,anities; 

(6) Faculty of Commerce and Business Managcment ; 

(81 Facuiry of ~ ~ u r v e d i c  and-Unani  Systems o i  
Medicines ; 

(9) Faculiy of Engineering ; 

11 0) Such other faculties as the Executive Council may 
prescribe by sihiuies. 

y 18. ( 1 )  Facul~ies of Life Sciences. Social Sciences. Physical c o ~ ~ r i t ~ t i o r ? ~  

Sciences, Humanities, Commcrcc and Business Management shall of l.'aculties- 

consist of.- 

(a) dean of the faculty ; 

(b) head of depanments in the faculty ; 

(c) professors and honorary yroiessors in the Facully ; 
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- Id) one asscciate prufessur or reader on the basis of scnio~i ty, 
by rolntiun, [or one year- from each department in rhc 
f a c u l ~ y  ; 

(c.1 one lecrurer on the hasis of seniority, by rotation, For 
onc ycar, from each department in the faculty ; 

(fl such other persons exclutling members of Academic 
,Council nor exceeding five in nurnbcr as may bc 
norninared for two years to the faculry by [he Academic 
Council on account of their expert knowledge of the 
subjccis comprising the faculty. 

(2) 'l'hc Kcgistrx shall be the Secretary of each facul~y.  T w o  
fifrhs of the members in  each faculty shall form a quorum. 

(3) Ally nlenll>c~. w l ~ o  ceases to hold the qualification by vj flue 
of which he was nppninted ro the facully shall cease to bc thc mcmbcr 
thereof. 

( 4 )  Thc consli turian of-remaining faculties shall be prescribed 
by slalutes. 

Ueans of 39. ( I )  There shall be n dean of each faculty who shall be 
raculries. appointed by rhe Vice-Chanccllur. The dean shall be appoinred by 

seniol-iry. in rotarjon, from amongst the professors of differen1 
depai-t~men ts comprising rhc faculties : 

Prirvjdsil that where there is no plufcssor i 11 a depart men t , t hc 
Vice-Chancellor may appoint the dean of thc facult-y. 

(3) No remuneration shall be attached tc thc oitice oC thc dean 
who shall hold oilice Lor inrec years. 

(3) The dean shall convene rhc rnccting of his faculty and 
%!I?!! p!ecide aver !hen?. 

/ , I :  T i , . ;  .-IL.,,I rh , , l l  n m n i ~ r ~  ~LJC t ime l9F;!:: G! b:gdji5 i n  !'I I "L U U C L "  , 1 1 I I A I  I 1'' 

consul tatiun wirh !he heads or depariments cornprisirlg the faacul ty. He 
shall hz responsible for the co-o~.clinad on of rcac hi ng therein :t~-icI Lh:: 
execution of  he decision of thc Facul:;.. 

(.5) The dean shall have t,he right to he present and LO take 
par-i in discussiuni a( any corrirnitlee or ihc: fricill~y, but shall have no 
righi lo v u ~ e  I; /It is no( a ~rlembzr of t l la i  coinn-~iirce. 
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20. Subject to the control of the Academic Council, the power of Powers of 

the faculty shall be,- faculties. 

,?' - (a) to co-ordinate the teaching and research work of the 
University in the subjects assigned to the faculty ; 

(b)  to approve-the lime table of studies ; 

(cj to recommend to the Academic Council courses of 
studies and syllabi for the different examinations after 
necessary report from the Board of Studies ; 

(dl to receive the report from the departments for the 
creation and abolition of posts and to forward them to ; 
the Academic Counci! with such recommendations as 
it thinks fit ; 

(el to discuss and suggest to the Academic Council 
schemes for the advancement in the standards of 
teaching and examinations; 

I 
, . # to deal with my, other matter that may be referred to i t  

by the ~cademic.~6uncil .  

21. There sh$l bib a h & d d  ka=h dkpartment who shall k appointed 1r.a of 

by the vice-chancellor, by rotation, fmrn amongst the professom in thd dcpments .  
department, for a poriod of three years. :lb the absence of more than om 
professor in-'any department, the appointment by rotation will be from 
amongst the professors and the readers in rhe department., . 

: 22. (1)  A selection cornmitree shall consist of the following, Selection 
namely :- , Committee for 

appoinments. 
(i) the Vice-Chancellor ; 

(ii} the head of  the departments concerned ; 

(iiiJ (a) two outside experts in the case of selection of 
.principals of colleges and institutions maintained 
by the University, readers and lecturers and threein 
the case of professors, out of a panel prepared by 
the Academic Council and approved by the 
Chancellor ; 

(b) two persons not in the service of the University, to 
be nominated by the Executive Council, one of 
whom shall be a person out of four persons 
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1101nina ted by the Chancellor to h e  Executive 
CounciI, in the case of sdec tion of '[the Finance 
Officer and the Controller of Exhninations] ; 

h . - 

(c) two persons not in the service of the University, 
who have special knowledge of the subject to be 
nominated by the Executive Council in the case of 
selection of Librarian. 

(2) The Vice-Chm~llor shall be he Chairman of [he Selectio1-r 
Committee. 

(3) The Registrar shall be the Secretary 'of the Selection 
. .' C o ~ l m i  t tee. , ,. . 

(4) If all the required number of experts give their consent in 
writing to atteud the meeting of d ~ e  Selection Committee and if one of 
them does not turn up, the meeting of tile Selection Committee shall be 
considered valid. 

Spccial mode 23. (1)  Nocwi thstanding mythiug contaked in statutes, the I- 

a~pointmcnt. Executive Council may invite a personqf high academic distinction and 
professional attainments to accept a-iiost of Proffeskor in the University, 
oa such terns and conditions as it de,em fit.,aud on, the person agreeing . . !,'.'<. 2 

to do so, appoint him to the post. , : , . ' I  , 
. , ., . . 

Constitution 
a d  r i ~ c t i ~ o s  
of Academic 
Planning 
Board. 

(2j The Executive Council may. appoint a teicher or my other 
academic staff working in my, other University or brganisntion for , 

uudertaking a joint project in accordance with the mauner laid down in 
the ordinances. 

24. (1)  The Academic Planning Board shall consist of, - 

(b) not more than seven persons of high academic standing 
who shall be appointed by the CIlancellor ; 

(c) the Registrar w ha shall also he the Secretary to the Board. 

(2) The recommeudationsof the Board shall he inlplerneuted 
after they are approved by' appropriate authorities of the University. 

1. Sul>sti~uied by Haryana Act 10 of 1997 
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(3) It shall advise on the planning and develuprnent of the 
University particula-ly iu respect of the standard of ducation and research 
in t l ~ e  University. 

25. Convocatiorl of the University for conferring of degrees and Convocalion. 
for orher purposes shall be held in such mannein as may be laid down by 
the Executive Couacil, from time to time : 

Provided that every proposal to confer an honorary degree shall 
be subject tu the c u d m a t i u n  uf the Chncellur.] 

! 

38245-LR,--H.GP., Chd. 
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